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The Lok Sabha met at Eleven of
the Clock,

[MR. DEPUTY SPEAKER in the Chair]
ORAL ANSWERS TO QUES’I}IONS

Special Peace Force to Control Com-
muna] Rijots

+

*122. SHRI LAKSHMAN
MALLICK:

SHRI K. MALLANNA:

Will the Minister of HOME AF-
FAIRS be pleased to state:

(a) whether Government propose to
set up a specia] peace force to conirol
communal riots and disturbances: and

(b) it so, the details in this re-
gard?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHR1 YOGENDRA MAKWANA):
(a) and (b). The Government of
India have recently decided to increase
the strength of Central Reserve Po-
lice Force for providing relief and
training to the other battalions of
the Force and for assistance to States.
Three of the battalions to be raised
will be specially trained and equipped
to tackle situations arising out of
communal and caste conflicts, These
battalions would be raised on the
same basis as other C.R.P. battalions.
However, it would be ensured
that minorities, Scheduled Castes and
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Scheduled Tribes are adequately rep-
resented in these battalions. These
battalions would be fully mobile so
as to reach the troubled spots within
the shortest possible time. They would
be trained in fire fighting techniques,
giving medical relief, making feeding
arrangements for victims wherever
necessary, carry out small repairs to
structures damaged in violence etc. 50
that they can render relief in a com-
prehensive way wherever they are
deployed.

SHRI LAKSHMAN MALLICK: I
would like to know whether these
battalions would be posted in diffe-
rent parts of the country? 1If so, the
names of the places where they are
likely to be posted. Secondly, what
would be the estimated additional ex-
penditure to be ncurred on the main-
tenance of these ney battalions?

SHRI YOGENDRA MAKWANA: It
is very difficult to say now where it
will be deployed. Wherever it is ne-
cessary and when the State demands
we will deploy them. So far as the
expenditure is concerned it will be
Rs. 519.21 lakhs non-recurring and
Rs. 304.62 lakhs recurring.

SHRI LAKSHMAN MALLICK :
Wil] the hon’ble Minister call the
Chief Ministers and IGs of police to
find out as to how to deal with the
communa] problems of the country?

SHRI YOGENDRA MAKWANA:
Sir, this exercise has been done, be-
cause, Chief Ministers, Governors,
and even the I.Gs. of Police and Home
Secretaries were called and this was
discussed at various times.
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MR. DEPUTY SPEAKER: Shri K.
Mallanna—Not here. Mr. Niren Ghosh.

SHRI NIREN GHOSH: Sir, may I
know from the hon. Minister whether
it is a fact that in Moradabad, the
P.A.C. iiself (which is full of Hindu
chauvinism) unleashed these riots and
indulged in attacks of those Mussal-
mans who had assembled there at
their I1dgah? Sir, what is the real
guarantee that if you create yet an-
other force it will act impartially,
because in our country there has been
so much of militant chauvinism that
almost all these elements are practi-
cally intractable. From our own ex-
perience we have found that the
Fastern Frontier Rifles composed of
the Gurkha battalions could behave
impartially and riots were contained on
that score. That is why I ask, what
is the guarantee? What effective steps
are you going to take to see that
these Forces act impartially in those
riots? We have seen that generally
the police and the Administration do
not act impatrially and they instigate
the riots and the flame of communal
disturbances there.

MR. DEPUTY SPEAKER: What is
your question?

AN. HON. MEMBER: Question is
understood.

SHRI NIREN GHOSH: Question
has been put.

SHRT YOGENDRA MAKWANA:
Sir, there is nothing new in creating
these forces. It is simply an addition
to the C.R.P. The Government decided
to add three more battalions. There-
fore this recruitment is made. We
thought that there should be some
training which should be given to
them, so that in times of emergency,
or in times of riot etc., they can be
utilised.

Therefore, training is being given
initially to these three battalions.
Then, latey on, this training will be
imparted to the other battalions also.

(Interruptions)
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MR. DEPUTY SPEAKER: Order
please. Now, Shri Shivkumar Singh
Thakur.
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Immediately it can be air-lifted and
it can reach the place where it is
required to go. At the same time,
Sir, T wish to clarify one thing. The
hon. Member made some charge
against the Police in Uttar Pradesh.
It is not desirable to make such charges

herc in this House because Police :is
aot involved in any violence.

MR. DEPUTY SPEAKER: Shri
Chitta Basu—He is mot here. Shri
Parulekar,

SHR]; BAPUSAHEB PARULEKAR:
Mr. Deputy Speaker, Sir, through you,
I would like to ask..

(Interruptions)

MR. DEPUTY SPEAKER: Every-
body will get a chance.

SHRI BAPUSAHEB PARULEKAR:
Through you, 1 would like to know
from the hon. Minister of State for
Homg Affairs; There ate three parts
of my question. Part (a) of my
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question is this: Do the Government
really feel that merely by increasing
the strength of the CR.P. and by
giving representation to the minori-
ties, the Scheduled Castes and the
Scheduled Tribes, communal riot can
be averted? Is there no other method
to contro] communal riots rather than
to use force? That is Part A of the
question. Now, part B is this: What
e¢xactly do you mean by minorities?
May I know whether the word ‘mino-
rities’ is to be construed vis.a-vis the
State? For example, in the State of
Jammu and Kashmir, the Hindus are
in a minority. Therefore, what exactly
do you mean by the word ‘minorities’?
This is part (b) of my question. Part
(¢) of my question is this: Do the
Government feel that preventive steps
should be taken to avoid the riots?
If so, what steps are proposed to b.
taken by the Government to increase
their strength?
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W A gwmn & & o8 wewdeAw
WX dFT Jwig & AT AT AT
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TET AN & A arfw LAy Afe-
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(Interruptions)

MR. DEPUTY-SPEAKER: Mr.
M. C. Daga.... (Interruptions) Thosc
who have raised their hands will get
a chance.

(Interruptions)
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NG awd § '®@ AT g7 a7 &,
/fFT aow N *T Fg g f5 a@y
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SHR] NIREN GHOSH: How can it
be?.... (Interruptions).

SHRI ZAIL SINGH: I can explain
to you that.
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, a1 B Ffafes § g @l
a7 & fao foasg afeq o fomdas
TRl § AfFT guA fgaad 3 i g fF
™ A T W @ qR FArg-
@l & FF FT ITHT HEEY ®
qIEs ¥ wET qEEen & 9,
qifs STwIFE fawaa 7 @
(Interruptions)
MR. DEPUTY-SPEAKER:

Sontosh Mohan Dev....
tions).

AN HON. MEMBER: Why that side
aloae?. .. (Interruptions).

N Sy

Shri
(Interrupa

MR. DEPUTY-SPEAKER: Please
sit down...How have you come to the
conclusion that I will not call you.
I will call you; you will have to wait
...... (Interruptions).

SHRI JYOTIRMOY BOSU: **

MR. DEPUTY-SPEAKER: We are
not concerned with anything. Do not
bring extraneous things here. Every-
one who has given his name will be
given a chance.

SHR] JYOTIRMOY BOSU: Under
what rule have you accepted the
names?

MR. DEPUTY-SPEAKER: I have
noted down the names of the Members
who raised their hands. 1 am calling
them one by one. Shall I read out
the names?....Those who have caught
my eye, I have noted their names.
They shall be called one by one.

SHRI JYOTIRMOY BOSU. On a
point of order....(Interruptions).

MR. DEPUTY-SPEAKER: No point
of order in question hour,,,, Every-
body shall get a chance. You have to
wait and see.

SHRI NIREN GHOSH: The Minister
has to explain something which he

**Expanged as ordered by the Chair.

oo
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has not explained. How can the
Centre send the forces without being
asked by the State? (Interruptions),

SHRI JANARDHANA POOJARY: **
(Interruptions)

MR. DEPUTY-SPEAKER: I will
go through the proceedings. (Inter-
ruptions) 1 will go through it.

SHR] SONTOSH MOCHAN DEV:
Mr. Deputy-Speaker, Sir, I would like
to know whether it is a fact that
during the last two-and-a-half years
of previous Janata rule there were in-
filiration in Services of RSS people in
the police force as a result of which
there is disruption and disorder in the
police force. While recruitment is being
done in the proposed police force, the
Government should take care only of
those people who are not committed
to communal organisations like the
RSS. They must not be recruited in
this way. Is it the first time in the
wor'd that a Government is trying to
form a secular police force to protect
the interests of the minorities? 1
would like to know this from the hon.

Minister.

st W g - fedr eftwe amm,
A R FTA T & I §
WATE AT AfFT A AF AT g
* AT AT WE, T T g w4
qqd IR AT JAT |

TAFT A 97 fF F97 997 O
q, W @ U9 Sdl A oamea o,
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SHRJ P. J. KURIEN: Sir, I want to
know only one point from the Minis-
ter. Deputy Speaker, Sir, you have
stated that additional posts are being
created for dealing with communal
violence and adequate representation
will be given to minorities and sche-
duled castes. But recently in some
of the newspapers, there appeared a
news item that oral instructions have
been given that candidates from a par-
ticular State,

AN HON. MEMBER: Which State?

SHR] P. J. KURIEN: It is Kerala
State. I am only saying what I read
in two or three Malayalam dailies.
It appeared in some of the newspa-
pers. [ am only saying what [ read
in the press. ] read that there are
oral instructions that candidates from
a particular State should be avoided.
I want to know from the Minister
whether gny such instructions have

**Expunged as ordered by the Chair.



15 Oral Answers

been given to the recruiting officers
that candidatese from that State
should be avoided. If so, what is the
reason behind it?

SHR] YOGENDRA MAKWANA:
No such instructions have been given.
No such instructions have been issu-
ed to any officer for not recruiting.
(Interruptions)

PROF. P. J. KURIEN: ] read it in
the paper. That is what I am saying.
(Interruptions) My question which
has been asked is bonafide. (Inter-
ruptions). It is ridiculous; it is unpar-
liamentary. (Interruptions)

MR. DEPUTY SPEAKER: 1 will g¢
through the proceedings.

(Interruptions)

PROF. P. J. KURIEN: 71 read it ir
the paper, (Interruptions)

MR. DEPUTY SPEAKER:
sit down.

Please

PROF. P. J. KURIEN: It is ridicu-
lous; it is unparliamentary. You please
ask him to withdraw it,

SHRI YOGENDRA MAKWANA
No such instruction is given to any
officer not t2 recruit from any parti-
cular State. So far as Kerala is con-
cerned, when 1 visited there 1 made
amply clear that we were going to
recruit from Kerala also. (Interrup-
tions).

MR. DEPUTY-SPEAKER : I will
call you. Every one of you shall be
called. 1 give you this assurance.
‘Whoever catches my eyes shall be
called. You please give me some time,
Shri Rajesh Pilot.

SHR] RAJESH PILOT: Any amount
of peace force or any amount of very
exciting speech by the hon. Home
Minister will not ease the communal
riots and the disturbances in this
country. May I know from the Home
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Minister through you what positive
steps the government is planning to
take to check the activities of politicai
parties who are involved directly or
indirectly in communal riots for their
political gains?

(Interruptions)

SHR1I YOGENDRA MAKWANA :
The hon. Home Minister has very
clearly stated in reply to the question
of the previous member that the force
cannot control these riots. It is ulti-
mately the sociefy which has to keep
in mind that communal harmony is to
be maintained. So far as political
parties are concerned, when such in-
stances are brought to the notice of
the government and when direct in-
terest is taken by any political party,
necessary action will be taken against
it.

SHR1 JYOTIRMOY BOSU: Com-
munal riots cannot take place without
money supply and passive or active
or both support from the local ad-
ministration, police and the local
ruling party. In Moradabda case ,the
riots took place because of the tirade of
the communal people who wanted to
discredit the present Chief Minister,
MR. V. P. Singh. That is the root
cause of the Moradabad riots. There
is not doubt that.**

LR
(Interruptions)

THE PRIME MINISTER (SHRI-
MAT] INDIRA GANDHI): 1 resent
these allegations against my party.

(Interruptions)

SHRI JYOTIRMOY BOSU:**
(Interruptions)

SHRI JYOTIRMOY BOSU:. You
have seen the photgraphs. (Interrup-
tions)

THE MINISTER OF STATE IN
THE DEPARTMENT OF SCIENCE
AND TECHNOLOGY AND ELEC-
TRONICS (SHRy C. P. N. SINGH):
Is he asking a question? He is making

s+*Expunged ag ordered by the Chair.
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an allegation. (Interruptions) He may
ask a question. Why is he making an
allegation?

MR. DEPUTY-SFEAKER: What-
ever anybody says shall not go on re-
cord including Mr. Jyotirmoy Bosu.

(Interruptions) *

MR. DEPUTY-SPEAKER: Rule
353. Mr. Jyotirmoy Bosu, you are 8
very senior leader and a learned and
knowledgeable person. No allegation
please. Rule 353 says as follows:

“No allegation of a defamatory or
incriminatory nature shall be made
by a member against any person
unless the member has given pre-
vious intimation to the Speaker and
also to the Minister concerned so
that the Minister may be able to
make an investigation into the mat-
ter....”

No allegation. You put a question
and get information.

(Interruptions)

Please put the question. No allega-
tions. Whatever you have stated with
regard fo any political party or any
other Member of this House—] shsll
see the proceedings, I shall see if
there are any allegations and if 1 find
anything wrong, I will expunge it...
(Interruptions). It will not be pro-
per to charge the ruling party because
in West Bengal his is the ruling party
... (Interruptions) In a friendly way

PROF. MADHU DANDAVATE: 1
want a clarification about your ruling.

MR. DEPUTY-SPEAKER: ] read
out the rule; I wil] abide by the rules.

PROF. MADHU DANDAVATE: I
agree with you that according to the
rule no allegation can be made against
individuals but against the govern-
ment, against party, I think every op-
Position Member has a right to make
allegations and make charges,

T —a——
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MR. DEPUTY-SPEAKER: jf it is
defamatory? That right I have got.
You may read the proviso also.

It says:

“Provided that the Speaker may
at any time prohibit any member
from making gny such allegation if
he is of opinion that such allega-
tion is derogatory to the dignity of
the House or that no public interest
is served; by making such allega-
tion.”

SHRI K. LAKKAPPA:. 1 would like
to make a submission. Thirty minutes
have been taken for this question.
How can you allow this? What about
other questions?

SHR) EBRAHIM SULAIMAN
SAIT: I want to put a question.

MR. DEPUTY-SPEAKER: I have
already allowed Mr. Banatwalla; one
from each party. Shri Jyotirmoy Bosu.

(Interruptions)
SHRI JYOTIRMOY BOSU: Would
you bring the House to order?
(Interruptions)

ST} CIRTAEY VR | HIU YT

TMAAE . , . (swauw) ...,

MR DEPUTY-SPEAKER: 1 will
call every one of you. Please sit down.

SHR1 JYOTIRMOY BOSU:**
(Interruptions)
SHR] K. LAKKAPPA .
abide by the rules.
SHRI JYOTIRMOY BOSU: **
(Interruptions)

MR. DEPUTY-SPEAKER: The
question is whether the government
proposes to set up a Sspecial peace
force to control communal riots and
disturbances and if so the details in
this regard. If you want any details

He must

*Not recorded.
“*Expunged ag ordered by the Chair.
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in that regard you can put that ques-
tion. 1 will not allow any other thing.

SHR] JYOTIRMOY BOSU: In the
context of your observation....

MR. DEPUTY-SPEAKER: Only
with regard to that subject-matter a
question can be put.

(Interruptions)

MR. DEPUTY-SPEAKER . I have
read out the question. Only supple-
mentaries pertaining to that question
will be allowed. I cannot allow any
other extranecus things.

SHRI JYOTIRMOY BOSU: If you
will kindly bear with me, in half a
minute I will ask my question. 1 do
not believe that, by raising additional
forces of a mercenary type it is going
to help preventing riots in future. This
is my own opinion; that is why 1 ask-
ed about involvement of political par-
ties

My question (b) is, arising out of
the reply, since the cat is out of the
bag, will the Hon. Minister tell us
whether, very recently, there had been
a conference of CRP IGs Director
Generals and Directors in Delhi and
if so, in that meeting whether a deci-
sion has been taken not to recruit any
people from Kerala, West Bengal and
Tripura for political reasons.

ot OGN Tog : (oo &fFv arew,
qATET AT F Tg Fer § {7 Hio
1o io, THo qiFo Fi Hifaw TATFT
smr et ar A g e sty ar
7 M aid & Jrpl #7397 94T 7
e s, ag o =W dedw & T e,
Jafrmz § 1 (smama)
MR. DEPUTY-SPEAKER: Nothing

not pertaining to this question will
€0 op yecorded. (Interruptions).**

All these things will not go on re-
cord. (Imterryptions).**

Dr. Subramaniam Swamy.

—_— o —
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DR. SUBRAMANIAM SWAMY: 1
would like to know’...

MR. DEPUTY-SPEAKER: Only
pertaining to this question.

DR. SUBRAMANIAM SWAMY:
Yes, 1 will ask a question only pertain.
ing to this. I am not Jyotirmoy Bosu!,

Government must clarify, tarough
their replies, in precise terms. Mr.
Makwana has said that the force will
be fully mobile: it means it will not
be stationary. But the Home Minis-
ter says that the fo-ce will be mobile
only when ca‘led for. That means,
sometimes it will be mobile and some.
times not mobile. (Interruptions).

This is the problem with the Home
Minisiry. The two Ministers must
work together but they seem to be
working at odds with each other, (In-
terruptions). Therefore, I would like
to know, when he uses a phrase that
‘adequate reprasentation ‘would Dbe
aiven  to  minorities” whether the
Government is going to honour th~
written agreement signed between
Mrs. Indira Gandhi gnd Shahi Imam
of Jama Masjid where she agreed in
writing that if elected to power she
will ensure that minorities will get a
fixed representation and ratio in the
Army, Air Force and Navy. Govern-
ment should clarify whether they are
going to live by their word or not.

ot dw fog : fedt afwe TmEw,
7z A aE ART § =9 gIS9 & AT
FgaT g fF sew awT aea o
A fawrer € & faeaer o farer
¢ 1| g fafree ok fafrex W
e F fEErd #, ee ¥ wic i
Fad Aot § 1 wHhag
1 g e faar §

A g o s g e el &
ww wr srew fafwex &t i
gaT, ag ¥ T T & faw w9,
IGHT WA R AR A Y

**Not recorded.
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g9 ®T oW g, ¥ A
g, @ & a8 ®® ¥R AR
g FEwT Fagam. g
g faegm @ fraar i@ &
zq ffawa & afgw = o fed-
o A F W & A F@O
qgy & I A FA FT A
| T AT FIEEATT  §, Y-
qT @z F 1 AT W faw gaar
g & f& IAw dvAeE TN E,
FIE TAFT T A GH, ITRT AT
g a7 & qg S A faaw

Arrears of Provident Fuand in
Maharashtra

o) 4

*123 SHRI R. K. MBALGI. Will
the Minister of LABOUR be pleased
to 1av a statement showing:

(a) the total arrears in respect of
provideni{ fund contributions of the
employers in Maharashtra State;

(b) the total arrears in respect of
amounts deducted from employees but
not deposited with the [Provident
Fund Commissroner by the said em-
ployers;

(c) whether Government are con-
templating any additional/new pro-
visions in the Provident Fund and
Miscellaneous Provisions Act to con-
trol and reduce this incidence of de-
fault; and

(d)"if so, what are the proposed
measures?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR (SHRI-
MAT] RAM DULAR] SINHA): (a)
to (d). A statement is laid on the
table of the House.

Statement

The Employees’ Provident ¥und
authorities have reported as under:—-

(a) A sum of Rs. 627.37 lakhs
(both employers’ and employees
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share) was outstanding as on 30-8-1980
from unexempted establishments in
Maharashtra State. Another sum of
Rs. 38.24 lafhs was also outstanding
from exempted establishments in Ma-
harashtra.

(b) A sum of Rs. 202.07 lakhs was
outstanding against employers, as em-~
ployees’ contributions, to be deposit-
ed with the Regional Provident Fund
Commissioner as on 30-6-1980.

(¢) and (d). In order to curb the
mounting arrears of provident fund
dues and to make the penal provi-
sions more stringent, the following
legislative proposals are under the
consideration of the Government:

(1) Amendment of the Employees’
Provident Funds and Miscellaneous
Provisions Act, 1952 to make the
offences under the Act as continu-
ing ones so that they may not be
barred by the period of limitation
prescribed in Section 468 of the Cri-
minal Procedure Code and the
Courts may take cognizance of the
prosccutions fileq by the organisa-
tion against defaulting establish-
ments without limit of time.

(ii) to provide for the provident
fund arrears being recovered as
‘Public Demand’.

(iii) to provide for the dues rep-
resenting the contributions of the
employers as well as the employees
to the Employees’ Provident Fund,
Family Pension Fund and the Em-
ployees’ Deposit-linked Insurance
Fund being given first prigrity in
the distribution of assets of the de-
faulting establishments going into
liquidation or ordered to be wound
up by a Court.

(iv) to amend section 8 of the
Act so that the amount in default
from exempted estgblishments may
also be recovered as arrears of land
revenue.

(v) to amend section 14B of the
Act to ‘bring whthin its scope the
exempted establishmients also so





